)
In the Central Administrative Tribunal
Principal Bench: New Delhi
Regn. No. MP-3305/92 Date of decision:jzlroqf-if$

MP-3811/92

MP-3812/92 In

DA-1253/91
Lt, Col, (Mrs,) Tarsem Lata Mehta ..., Petitioner

Versus
Union of Indiag & Others eess Raspondents
For the Petitiener eeee Shri B,B, Raval,Advecate
Fer the Respendents : esee Smt, Raj Kumari Chepra,
Advecate

CORAM: -
THE HON'BLE MR. JUSTICE S.K. DHAON, VICE-CHAIRMAN
THE HON'BLE MR. I.K. RASGOTRA, ADMINISTRATIVE MEMBER
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JUDGEMENT GBRALRH ;
(of the Bench delivered by Hon'ble Mr.
Justice S.K. Dhaon, Vice-Chairman)

These three applicatiens arise eut of the erder
dated 31,7,1992 passed by this Tribunal in 0A-1253/91 and ;

four ether cennected OAs,

2. Paragraph 8 of the order passed in the aferesaid
0A-1253/91 and the cennected OAs, is relevant and its

contents may be extracted:-

"8, Accord ingly, these appiicants cann “

Eragted the reliefs prayed fer by th-: oggo:: |

t; he extent that the respendents shall relecase 3
e pay and agllewances te them frem the date g

they attained the age of 55 years till 14,05,92

wvhen the Supreme Ceurt finally dispeosed o; tB.
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appeal filed by the Unien of India, Ue order
and direct accerdingly, The respondents

shall cemply with the abeve directions within

a period of three menths frem the date of
receipt of this erder, In respect of the
applicants who have been in sccupatien ef GCevt,
accommodation pursuant te the stay erder of the
Tribunal, we alse direct that they shall net be
dispessessed of the accemmedatian for a fgrthe:
peried of four menths frem the date of this

order, "

. In MP.3305/92, which has been filed en behalf ef the
Unien of India & Others, the prayer is that this Tribunal
may grant three menths! further time te the department te
comply with the directions as centained in para,8 afere-
quoted, In MP.3811/92 and Mp-.3812/92, the prayer is that
Lt, Coel,('Mrs,) Tarsem Lata Mehta and Others may be permit ted
te retain the pessessien of the Gevernment accemmedat ion fer
the same per ied fer which the Unica of India & Ophors hévo
sought the extension of time fer implementing the directions
af ore-ment ioned, In ether werds, the prayer is that Lt,Cel,
(Mrs,) Tarsem Lata Mehta and Others may be granted thres
mont hs' further time te comply with the directions as
centained in para.§ afore-quoted insefar as they relate te

t he vacat ien of the Gevernment accemmedation,

4, Learned counsel fer the Unien of India has urged that
t he papers regarding the payments te be made te the applicant
in the eriginal applicatiens require precessing at different
stages in different offices situated ii_dlffaront places

and, therefore, extensien of time is being sought We find
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ne cennectien between the directions given te the Unien

of India for the mak ing of payments, etc,, to the applicants
and the directions given to the applicants te vacate the
Gevernment accommedat ion within a snecif ied time, Merely
b ecause the Unien of Indig 'and others have sought fer
further time te implement the directiens regarding the
payments to t he applicants,‘tho applicants cannet seek

’ ‘ further time for vacating t he Government accommedatien,
It apoears that this Tribunal granted an indulgence te the
applicants te vacgte the accammedation within a peried of
four months, We are not prepared te grant any f urt her
indulgence to the applicant in that behalf, We, therefore,
reject MP-3811/92 and MP=3812/92,
S, In MP-3305/92, we grant one menth and ne mere te the
Unien of India and ethers te cemply with the ditect;ona

¢ contained in the paragraph 8 afore-queted, They sha;1>mako
all the necessary payments te t he applicants within the

said neried,

6o mP Nes, 3305/92, 3811/92 and 3812/92 are dispesed of,
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